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THIRTY-NINTH REPORT

1, the Chairman of the Committee on Private Members' Bills and
Resociutions, having been suthorised by the Committee to present the
Report on their present this Thirty-ninth Report.

2. The Committee met on the 8th April, 1874 for—

1. Examination of the Constitution (Amendment) Bill, 1074 (Am-
endment of article 145) by Shri Madhu Limaye under Rule
294(1)(a) of the Rules of Procedure.

II. Classification and allocation of time for discussion of Bills (vide
A dix) under clauses (b) and (c) of Rule 294(1) of the Rules
o

1I1. Allocation of time to the Resolutions at item Nos. 2, 3 and 4 set
down in the List of Business for Thuraday, the 11th April, 1974.

Exammation of the Constitution (Amendment) Bill, 18074 (Amendment of
article 145) by Shri Medhu Limaye

3. Shri Madhu Limaye, the Member-in-charge of the Bill, was invited
to attend the sitting. He did not attend.

4. The Bill seeks to amend article 145 of the Constitution with a view
to Provide that the Supreme Court shall not dismiss any metter brought
ore it without stating reasons for dismissing the same,

The Committee recommend that the Member might be permitted to
move for leave to introduce the Bill.

Classification and allocation of time to Bills

5. The Members-in-charge of the Bills were invited to attend the sit-
ting. Sarvashri N. Tombi Singh and B. K. Daschowdhury attended.

6. After considering all aspects of the Bills, the Committee recommend
that all the Bills referred to in the Appendix be placed in c:tegory ‘B
The Committee recommend allocation of time for each of the Bills as
shown in column 5 of the Appendix.

7. In regard to the Representation of the People (Amendment) Bill,
1974 (1nsertion of new section 101A) by Shri Murasoli (Mann, the )Coxin-
mitiee decided to hear the views of the Member before making any re-
commendation with regard to this Bill.

Allotment of time to Resolutions

8. The Members who had tabled the resolutions invited
the sitting. Shri S. A. Muruganantham attended. were fo attend

- 9. The Committee recommend the allocation of time as follows: —
(1) Resolution regarding backward classes commission. 2 hours
(2) Resolution regarding power shortage. 2 hours
(3) Resolution regarding restructuring of administrative 2 hours
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Recowimendations
10, The Committee recommend that—
(4) Shri Madhu e be permitied to move for lesve to introduce
his Constitution (Amendment) Bill;

(ii) the classification and allocetion of time to Bills by the Com-
mittee, a8 shown In the Appendix, be agreed to by the House;

and
(i) the allocation of time to resolutions, ag shown in paragraph 9

above, be agreed to by the House.
a. G. SWELL,
Nxw Dsva; Chairman,
April 8, 1974 Committes on Private Members’
Chaiira 18, 1506 (Sake) Bills and Resolutions.



APPENDIX

%‘. Mame of the Bill and the Member-in-charge Rill No.

the Com-
{3
T 2 3 4 s
1 The Constitution (Amendment) Bill, ol 1974 B 2 hours
1974 (Amoubne of Bigih Schedule)
by Shri N. Tombi Singh.
2 The Pacliamentary Integrity Commiseion aqol 1974 B 2 hours
B, 1974 by Shei B. K. Deschowdhmry.
3 ‘The Beedi and Cigar Workers ( Conrlitians ol 1974 B 3 hours
of Employment) Ameadment Bifl,
1974 Amendmont of secerons 1, 3, 888.)
by Shed A K. Gopalen.
4 Ta: Cowtimtion (Ammimeet) B, 170t 1974 B 2 hours

1974 ( Awendmon of ervde 124, 128
eax.) by Shei Madhu Limaye.
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